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AMQWORDER
This is an appeal filed against the order dated 16-10-

2023 passed by National Faceless Appeal Centre (NFAC), Delhi

for assessment year 2017-18.

2. The grounds of appeal are as under:-

“l1. Learned CIT(A) has erred in law as well on facts in
dismissing the appeal ex-parte.



I.T.A No. 930/Ahd/2023 A.Y. 2017-18 Page No. 2
Satsang Villa Co. Operative Housing Service Society Ltd. vs. ITO

2. Learned CIT(A) has erred in law as well as on fact in
confirming the addition of Rs. 17,39,000/- made by ld. AO
u/s. 69A.

Total tax effect Rs. 5,21,700/-”

3. The assessee filed return of income for assessment year
2017-18 on 29-03-2018 declaring total income of Rs. Nil. The
case was selected for complete scrutiny under CASS.
Accordingly, the notice u/s. 143(2) of the Income Tax Act,
1961 was issued on 24-09-2018 and duly served upon the
assessee. All the statutory notices were issued and served to
the assessee. The assessee filed reply before the Assessing
Officer and after taking cognizance of the said reply, the
Assessing Officer has made addition of Rs. 17,39,000/- as

unexplained income u/s. 69A of the Act.

4. Being aggrieved by the assessment order, the assessee
filed appeal before the CIT(A). The CIT(A) dismissed the
appeal.

5. The 1d. A.R. submitted that the CIT(A) passed ex-parte
order and the matter may be remanded back to the file of
CIT(A) for proper adjudication of the case on merits. The Id.
A.R. submitted that the notices were not responded by the
assessee due to the non-follow up of the case records by the

designated person appointed by the assessee.
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6. The Id. D.R. relied upon the assessment order and the
order of the CIT(A). The 1d. D.R. further submitted that the
assessee was ample opportunity but chose not to represent its

case before the CIT(A).

7. Heard both the parties and perused all the relevant
materials available on record. It is pertinent to note that there
is no mention of service of notice in the order of CIT(A). The
order is passed ex-parte without giving proper opportunity to
the assessee for deciding the matter. In the interest of justice,
it will be proper to remand this matter back to the file of the
CIT(A) for proper adjudication of the issues decided therein on
merit and decide the same as per law. Needless to say, the
assessee be given opportunity of hearing by following

principles of natural justice.

8. In the result, the appeal of the assessee is partly allowed

for statistical purposes.

Order pronounced in the open court on 17-01-2024
Sd/-

(SUCHITRA KAMBLE)
JUDICIAL MEMBER

Ahmedabad : Dated 17/01/2024



I.T.A No. 930/Ahd/2023 A.Y. 2017-18 Page No. 4
Satsang Villa Co. Operative Housing Service Society Ltd. vs. ITO

seer it gfaferfd s’fif@a / Copy of Order Forwarded to:-

1. Assessee

2. Revenue

3. Concerned CIT

4. CIT (A)

5. DR, ITAT, Ahmedabad
6. Guard file.

By order /3aer ¥,

True Copy

SU/AETAT TSI

ATIAF AT rferhemT,
AgHATET



